:An’_ACt to valida

BE it enacted by Parha At

THE $ AT ACQUISITION OF 5F LANDS FOR UNION
, JRPOSES (VALIDATION) ACT, 1954

No. 23 OF 1954 S
' ' [30th April, 1954
Act, 1894, of lands by certain State Governments for the

. purposes of the Union; and orders passed and proceedmgs
‘held in connec 1on therewith. o

nt as: follovvs -

1. Short title—This Ac may be called the- State Acqu1s1t10n of

Lands for Union- Purposes ( ahdatlon) Act 1954.

2. Valrdatlon of certain acqy isitions of land and proceedmgs and

e orders connected theréwith.—Every acquisition jof land for.the pur-

 time during : the period’ beginhing 3 :
- Constitution ‘and ‘ending with the 'daydn:which the State: Government .
the Central Government. in .

“poses of the Union made by any State Government acting or purport-’

ing to act under-the Tand. Acquisiyion Act, 1894 (I of 1894), at any
rith ‘the commencement of the

was . entrusted with ‘the  functions o

. relation to-the acquisition of-land for the purposes.of the Union in

- pursuance of ‘clauge (1) ‘of :article 258 .0f the, Constltutlon, and every

- proceeding held-and order made during the.said-period.

- -owith the acquisition of land for -any :such\purr
“to be, and always to have been as. vahd a

.connection
poses, shall be. deemed
;\if the State. Government

Y
N

the acqitisition | under the Land. Acquisition .=




w07 State A0quz's"z'tz'on of Land fdr Uwion :Purposes (Valz'datz'on)

" had been dwy entrusted \with the: ‘said functl_'ns of the Central -
¢ Government!| §uring the sajd period, and -accordipgly. no acquisition
s0 made, and n proceedmg eld and no order passgd by any authority
. ;under the said Xct in connektion with any acquisition of land during
. the said period, shall be calléd in question merely] on the ground that
- the State Governtaent was n§t duly entrusted with the functions of
the Central Government at the time the acquisition was made or
- the proceedmg was held or theVorder was-made.
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